D
C. A No. 22-23 OF 1997

| TEM No. 2 Court No. 4 SECTI ON XV
AN MATTER
SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

IA No 5-6 In Civil Appeal.No.22-23/1997

MGT. OF DANDAKARANYA PRQJECT, KOREPUT Appel | ant (s)
VERSUS
WORKMAN REP. THRO REHABI LI TATI ON EMPLOY Respondent (s)

( Wth Appln(s). for inplementation of Court’s Oder dt.7.1.97)
( Wth Ofice Report )

Date : 30/04/2001 This Petition was called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE G B. PATTANAI K
HON BLE MR JUSTI CE B. N. AGRAWAL
For Appellant (s) Ms. B. Sunita Rao, Adv.

M. P. Parnmeswaran, Adv.

For Respondent (s)
M. A P. Mhanty, Adv.

UPON hearing counsel the Court made the follow ng

ORDER
........ e
SP2
Not wi t hstanding order dated 26th March, 2001, no
affidavit has been filed on behal f of the respondent
i ndi cating whether the conpensation has been paid or not.
The counsel appearing for the respondent prays for sone tine.
The affidavit in question be filed within 4 weeks from today,
failing which the affidavit shall not be taken into
consi derati on.
Put up after Summer Vacati on.
. SP1

(Y. P.Dhanija) (Suneet Bal a Shar ) @@
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